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 CONSTITUTION  (AMENDMENT)
 BILL—contd.

 (Amendment  of  article  324)  by  Shri
 के,  P.  Ulaganambi

 MR.  DEPUTY-SPEAKER:  We
 take  up  further  consideration  of  the
 Bill  of  Shri  Ulaganambj  further  to
 amend  the  Constitution.

 Shri  Sezhiyan  to  continue.

 SHRI  C.  M.  STEPHEN  i  yattu-
 puzha):  How  much  more  tim

 “MR.  DEPUTY-SPEAKER:  We
 have  82  minutes  more,  and  that  de
 after  the  House  extended  the  time.
 We  should  complefe  this  today.

 SHRI  SEZHIYAN  (Kiumbakonem):
 The  Bill)  brought  forth  for  the  consi-
 deration  of  this  House  by  my  hon.
 colleague,  Shri  Ulaganambi,  suggests
 some  basic  changes  in  the  constitu-
 tion  of  the  Election  Commission.

 Before  I  go  into  its  merits,  J  want
 to  put  the  record  straight.  Some  ob-
 servations  which  are  extraneous  to
 the  subject  matter  of  the  Bill,  not
 only  extraneous  to  the  Bill  but  cxtra-
 neous  to  a  sense  of  decency,  some
 charges  have  been  made  by  one  Mem-
 her,  Shri  Muruganantham,  belonging
 to  the  C.P.!.  He  also  comes  from
 our  State.  Probably  he  thought  it  fit
 to  bring  in  matters  against  the  DMK,
 State  autonomy  efc.  If  a  proper  dis-
 cussion  takes  place,  I  would  welccme
 it,  but  what  he  has  gald  has  fone  on
 record  and  some  of  the  remarks  he
 made  require  my  intervention.  He
 has  opposed  the  Bil!  not  because  of
 its  contents  but  because  it  has  been
 brought  by,a  DMK  member.  He  said:

 “Il  oppose  this  Bill  with  all  the
 force  at  my  command,  The  people
 of  this  country  know  the  policies  of
 the  Dravida  Munnetra  Kazhagam  to
 which  Shrj  Ulaganambj  belongs.”

 Many  members  from  the  other  side
 like  Shri  Daschowdhury,  Shri  Das
 Munsi  ete.  also  spoke  and  they  differ-
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 ed  in  their  view.  The  House  is  meant
 fot  discussion,  but  here  a  strange
 logic  has  been  taken  that  just  because
 it  has  been  brought  forth  by  a  DMK
 member,  it  should  be  opposed.  He
 said:

 “If  hon.  members  of  this  House
 happen  to  go  thiough  the  book  en-
 titled  State  Autonomy,  which  has
 been  written  by  Shri  Maran,  a  DMK
 Member  of  this  House,  they  will
 know  that  this  book  is  replete  with
 arguments  for  separation...  .In
 their  recent  General  Council  Meet-
 ing  held  recently  at  Tirupparan-
 kunram,  they  have  held  detailed
 discussions  about  the  intensification
 of  the  agitation  for  State  autonomy
 and  how  to  implement  their  pro-
 gramme  of  action  in  that  direction.
 They  have  also  decided  to  conduct
 training  classes  for  this  purpose.
 This  Bill  is  a  continuation  of  that
 effort.  This  Bill  to  reform  the  Elec-
 tion  Commission  is  honey-coated
 potsonous  capsule.”

 Be  also  gaid  another  harsh  thing
 about  the  DMK  which  ॥  did  not  ex-
 pect:

 “They  are  determined  to  cut  the
 country  into  pieces  so  that  they  can
 fulfil  the  wishes  of  their  imperialist
 mesters.”

 You  can  say,  I  am  wrong,  but  to  say
 that  we  want  to  cut  the  country  to
 fulfll  the  wishes  of  our  imperialist
 masters  is  something  we  cannot
 understand.  We  would  like  to  know
 who  are  our  imperialist  masters.

 MR.  DEPUTY-SPEAKER:  What
 ig  the  relevancy  of  all  these  things  to
 this  Bill?

 SHRI  SEZHIYAN-  The  Chair
 should  have  questioned  him  when  he
 said  these  things.  Having  gone  on
 record,  it  is  going  to  mar  my  party's
 name,

 MR.  DEPUTY-SPEAKER:  You
 have  got  a  right  to  refute  it.
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 SHRI  SEZHIYAN:  ]  challenge  him
 to  say  outside  who  are  our  imperialist
 masters.

 SHRI  0,  M.  STEPHEN;  None  from
 the  CPI  is  present  now.

 SHRI  SEZHIYAN:  That  is  still  bad,
 to  make  the  charges  and  leave  the
 discussion.  I  want  to  refute  it.  The
 CPI  now  says  that  State  autonomy  is
 8  poisonous  capsule.  But  what  did
 they  say  in  the  past  about  the  coun.
 try'’s  set-up?  This  back  Fur  the  Final
 Bid  for  Power  published  in  948
 shows  what  was  their  thinking  even
 then.  Now  they  say  there  are  sharp
 differences  inside  the  Congress  Party.
 They  were  saying  it  even  then;

 It  is  an  oper  secret  that  sharp
 differences  exist  between  Maulana
 Azad  who  wants  the  Congress  to
 declare  for  self-determination  and
 leaders  like  Sardar  Patel  and
 Acharya  Kripalani  who  are  up  in
 arms  against  such  a  proposal,”

 So,  even  in  the  Congress  Party  they
 have  been  asking  for  seélf-determina-
 tion.  In  1948,  just  after  independence
 they  did  not  expect  India  to  be  a
 Single  country.  They  said:

 “The  communist  party  puts  for-
 ward  the  concept  of  India  as  a
 family  of  free  nations....The  CPI
 guarantees  every  section  of  our  peo-~
 ple  free  development  of  their  own
 choice.”

 They  even  did  not  want  a  single
 Constituent  Assembly  for  India,  They
 sail  in  their  election  manifesto  that
 they  wanted  17  Constituemt  Assem-
 blies  for  India,  elected  by  universal
 adult  franchise.

 46  brs.

 MR.  DEPUTY-SPEAKER:  You
 are  going  far  out  of  the  purpose.  No
 doubt,  you  have  a  right  to  refute  the
 allegations.  But  you  should  not  go

 too  far.

 SHR]  SEZHIYAN:  It  further  says:

 “The  right  of  full  self.determi-
 nation  shal]  also  extend  to  the
 peoples  of  Indian  States  not  only  as
 their  inalienable  right,  but  as  an
 essential  part  of  the  plan  of  real
 Indian  freedom  for  the  final  lqui-
 dation  of  British  rule  and  its  prince~

 ly  agents.

 Exercise  of  this  right  will  enable
 the  people  of  every  State  to  decide
 their  destiny  and  to  rejoin  their
 own  brother  peoples  of  British  India
 in  their  own  free  homelands.”

 In  948  they  have  agreed  to  this.  It
 ig  not  as  if  DMK  is  now  asking  for
 State  autonomy.  Even  in  the  397
 elections  when  we  published  our
 election  manifesto.  we  categorically
 stated  that  we  stand  for  State  auto-
 nomy,  and  we  gave  the  reasons  for  it.
 We  have  stated:

 “With  this  object  in  view  and
 after  receiving  tie  Report  of  the
 Experts’  Committee  appointed  by
 the  Government,  the  DMK_  shall
 undertake  the  mission  of  gathering

 support  for  the  Movement  for  State
 Autonomy,  on  an  all-India  basis.

 We  would  lke  to  make  it  clear
 that  the  demand  that  the  States
 should  have  more  powers  in  the
 political  sphere  and  in  the  sphere
 of  Finance  is  not  impelled  by  the
 desire  that  those  in  th  States  should
 enjoy  more  powers  on  the  other
 hand,  our  demand  for  State  Auto-
 nomy  arises  because  the  State  Gov-
 ernments  are  closer  to  the  people
 and  only  after  the  State  Govern-
 ments  take  over  these  powers  from
 the  Centre,  would  they  be  able  to
 serve  the  people  in  a  manner  ex-
 pected  of  them.”

 Therefore,  the  1971  election  manifesto
 of  the  DMK  Party  contained  the
 demand  for  State  autonomy,

 What  was  the  position  of  Shr
 Muruganantham  in  97i?  Then  he  was

 in  alliance  with  the  DMK  Party.  He
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 got  elected  from  the  Tirunelveli  par-
 liamentary  constituency,  which  con-
 sists  of  six  Assembly  constituencies.

 MR.  DEPUTY-SPEAKER:  You
 are  going  into  too  many  details.

 SHRI  SEZHIYAN:  Out  of  these  six
 Assembly  constituencies,  four  DMK
 members  got  elected  ang  the  Muslim
 League  and  the  Forward  Block  got
 one  seat  each.  So,  he  was  elected
 with  the  help  of  the  DMK,  whose
 election  manifesto  contained  the  de-
 mand  for  State  autonomy.  Perhaps,
 he  has  become  wiser  after  the  7977
 elections.

 MR.  DEPUTY-SPEAKER:  What
 nave  you  got  to  say  on  this  Bill?

 SHRI  SEZHIYAN:  Therefore,  we
 should  consider  the  Bull  on  its  merits.

 MR.  DEPUTY-SPEAKER:  That  is
 what  I  am  asking  you  to  do.

 SHRI  SEZAIYAN:  Again,  though
 Shri  Muruganantham  says....

 MR.  DEPUTY-SPEAKER:  Let  us
 ‘orget  Muruganantham.

 SHRI  SEZHIYAN:  Even  though  at
 ‘he  end  of  his  speech  he  says  “With
 hese  words,  I  oppose  this  Bill”,  he
 iays  before  that:

 “Before  I  conclude,  I  would  also
 like  to  point  out  that  the  Election
 Commission  does  not  function  in  @
 democratic  manner  and  also  does
 not  respect  the  wishes  of  the  elect-
 ed  representatives  of  the  people.’

 iven  though  he  opposed  the  mover,
 ‘ven  though  he  Spposed  the  Bill  be-

 cause  jt  is  moved  by  an  opposition
 member,  he  considers  that  the  Elec-
 tion  Commission  ig  not  functioning  in
 a  democratic  manner  and  so  it  should
 be  reconstituted.  That  is  the  basic
 thing  which  we  also  want.

 _Some  hon.  Members  on  the  other
 a  Said  thet  if  we  do  not  have  con-

 dence  in  a  gne-member  Election
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 Commission  how  can  we  have  3:t  in
 three  or  four  members,  They  want
 to  know  why  we  are  suggesting  a
 multiplicity  of  members  in  the  Elcc-
 tion  Commission.  Here  I  will  citc  the
 example  of  the  High  Court  or  the
 Supreme  Court.  If  one  judge  of  the
 High  Court  or  Supreme  Court  gives
 a  decision,  then  it  goes  to  a  bench,
 because  from  a  multiplicity  of  people
 sitting  in  a  bench  we  expect  that  a
 more  homogenous  and  considered  view
 will  come  out.  That  is  why  we  insist
 that  instead  of  one  judge,  there  should
 be  3,  5  or  sometimes  even  3  judges
 in  the  case  of  the  Supreme  Cr  urt.
 The  decision  by  a  multiplicity  of
 judges  will  always  be  more  charitable
 than  that  of  a  single  judge.

 The  Constitution  has  said  the  Elec-
 tion  Commission.  It  did  not  say,  8
 single  person  The  “Conmimission”  it-
 self  means  that  more  than  one  person
 hag  been  envisaged.

 In  some  foreign  counties,  say,  for
 example.  in  America,  wherever  elec-
 tions  take  place,  not  only  the  appoint-
 €qd  person  from  the  Government  side
 sits  there  but  the  persons  represent-
 ing  various  parties  that  are  contest-
 ing  elections  also  sit  there.  They  work
 along  with  the  Commission.  When-
 ever  any  complaint  comes,  they  also
 take  a  decision  on  it.  Therefore,  this
 is  nothing  new  that  we  are  asking  for,
 We  feel  that  the  Election  Commission
 here  shoud  go  into  the  merits  of  the
 decision  taken  by  an  individual  who-
 soever  it  may  he,  It  is  desirable  to
 have  more  than  one  person.  If  you
 have  more  than  one  person,  just  like
 Judges  sitting  in  a  Bench—out  of  3
 Judges,  8  Judges  may  give  one  deci-
 sion  and  5  Judges  may  give  another
 decision—it  will  be  a  balanced  deci-
 sion.  But  if  you  have  one  person,
 whatever  decision  he  gives,  it  be-
 comes  final.

 With  there  words,  I  conclude  by
 saying  that  the  Election  Commission
 should  be  8  multi-member  Commission
 in  this  country,
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 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  Mr.  Deputy-Speaker,  Sir,  I
 must  at  the  outset  congratulate  the
 mover  of  the  Bill,  Ulaganambi  for  the
 very  elabrate  home-work  he  did
 for  the  large  quantity  of  material  he
 brought  forward  to  justify  the  Bill,  In
 principle,  J  have  nothing  against  the
 principle.  But  the  implication  of
 some  Member  feeling  the  necessity  to
 bring  forward  the  Bill  is  a  matter
 against  which  I  feel  constrained  to
 raise  my  voice  of  protest,

 The  Constitution  does  not  say  that
 the  Election  Commission  must  consist
 of  only  one  person.  The  Constitution
 does  provide  that  the  Election  Com-
 mission  may  consist  of  more  than  one
 person,  All  that  it  say  is,  it  must  be
 subject  to  such  and  such  number
 Now,  if  we  look  at  the  constitution  of
 the  Supreme  Court,  there  also,  it  does
 not  say  that  the  Supreme  Court  must.
 consist  of  such  and  such  number  of
 Judges.  It  suys,  subect  to  such  and
 such  nurrber  of  Judges.

 Then,  you  come  to  the  Public  Ser-
 vice  Commission.  There  also,  you
 find  a  provision  that  the  Publie  Ser-
 vice  Commission  may  be  constituted
 and,  then,  it  says  that  the  Governor
 may  prescribe  the  number  of  Mem-
 bers  that  may  constitute  the  Public
 Service  Commission.

 Now,  with  reference  to  the  Supreme
 Court  and  the  High  Courts,  the  Pre-
 sident  in  his  wisdom  felt  that  more
 than  one  must  be  the  strength  ang  he
 has  appointed  such  number  of  Judges
 as  he  thought  it  necessary  to  discharge
 the  work  of  the  Supreme  Court.  Ori-
 ginally,  the  number  was  fixed  but,
 subsequently,  when  it  was  found  that
 the  number  was  insufficient,  the  ceil-
 ing  was  raised.  But  the  freedom  was
 left  to  the  President  of  India  to  fix
 the  number  of  Judges  to  be  appointed
 in  the  Supreme  Court.

 In  the  case  of  the  Public  Service
 Commission,  the  President  and  the
 Governor  appointed  more  than  one
 member  of  the  Public  Service  Com-
 mission,

 Here,  in  the  case  of  the  Election
 Conrimission,  he  has  been  appointing
 only  one  person.  as  the  Chief  Election
 Commission  so  far.

 Now,  two  reasons  have  been  given
 here,  One  is  that  the  work  is  too
 heavy  for  one  person  to  discharge  and
 the  other  is  that  he  is  likely  to  be  in-
 fluenced,  With  regard  to  the  first  one,
 it  is  not  for  me  or  for  Mr.  Ulaganambi
 or  somebody  else  to  say  that  the  work
 is  too  heavy  for  the  Election  Commis-
 sion  to  discharge.  Experience  is  the
 judge.  The  same  President  of  India
 who  appointed  more  than  one  Judge
 for  the  Supreme  Court,  more  than  one
 Member  for  the  Public  Service  Com-
 mission,  after  assessing  the  work  be-
 fore  the  Election  Commission,  thought
 it  enough  that  one  person  be  appoint-
 ed.  He  has  been  carrying  on  the  wor
 so  far.

 6.0  hrs.
 {Serr  Nawart  KisHore  SINHA  in  the

 Chair)

 You  may  be  having  any  sort  of  at-
 tack  against  the  Election  Commission.
 But  no  attack  has  so  far  come  to  the
 effect  that,  because  the  strength  of

 the  Election  Commission  is  not  more
 than  one,  the  work  has  suffered.  No-
 body  has  said  that  so  far.  Elections
 have  been  taking  place  on  schedule:
 the  rolls  were  being  prepared  on
 scnedule;  things  were  being  done  on
 schedule;  nothing  has  been  delayed.
 and  there  has  never  been  a  complaint
 that,  because  the  number  of  the  Elec-
 tion  Commission  is  less,  the  work  has
 suffered.  That  is  the  test  on  which
 you  must  decide  whether  the  increase
 in  the  number  is  necessary  for  the
 discharge  of  the  work.  Therefore.
 that  argument  cannot  muster  scrutiny.
 Absolutely  not,

 Then  the  real  argument  comes.  The
 real  argument  is  that,  if  there  is  only
 one  man,  he  is  liable  to  be  influenced.
 I  must  certainly  thank  Mr.  Ulaganamb| and  enmpliment  him  for  the  restr?"
 he  has  exercised  in  ‘framing  his  Am-
 endment,  There  are  persons  who

 nave
 gone  to  the  extent  of  coming  up  wit
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 argument  that  the  Election  Commis-
 sion,  consisting  of  such  and  such  a
 number,  must  be  appOinteqd  by  the
 President  of  India,  by  the  Supreme
 Court  judge  and  by  the  Leader  of  the
 Opposition,  jointly,  in  consensus,  by
 a  unanimous  decision,  and  all  that
 This  ig  the  latest  that  we  have  heard.
 He  has  not  gone  to  the  extent  of  mak-
 ing  such  an  absurd  proposition.  He
 has  limited  his  argument  to  saying
 that  the  President  has  the  authority;
 the  only  thing  is  that  27  years  have
 gone  by  and  “the  President  has  not
 chosen'to  appoint  more  than  one;  the
 President  dees  not  seem  to  be  inclined
 to  appoint  more  than  one;  therefore,
 let  there  be  a  Constitutional  provision
 compelling  him  to  appoint  four.  That
 is  what  he  says.  Here,  I  want  to-em-~
 phasize  two  things.

 Three  elements  in  the  entire  article
 are  being  retained  One  is  that  he
 must  be  irremovable  except  as  a
 Supreme  Court  judge.  That  is  retain-
 ed  by  hin,  Then  he  retains  also  the
 provision  with  respect  to  Regional
 Commissioners.  Under  the  present
 provision;  .the  Regional  Commis-
 stoner  is  liable  to  be  removed
 by  a  decision  of  the  Election  Com-
 missioner.  He  says  that  the  Regional
 Commissionér  is  removable  ‘by  the
 decision  of  the  Election  Commission,
 Now,  what  is  the  Regional  Commis-
 sioner  doing?  The'Regional  Commis-
 sioner,  under  the  present  arrangement,
 ig  doing  most  of  the  work  as  far  as
 States  are  concerned—preparation  of
 the  electoral  rolls,  fixing  the  date,
 carrying  of  the  ¢lection  and  all  these
 things,  His  remevability  is  now  re-
 tained  in  the  same:  manner  as  it  is
 retained  in'the  Constitution:  the  only
 thing  is  that,  in  place  of  the  Com-
 missioner,  the  word  ‘Commission’
 comes:in;  that  is  a  consequential  am-
 endment  flowing  from  the  Amendment
 for  the  constitution  of  the  Election
 Commission,  ‘

 The  biggest  guarantee  against  a
 Person  heing  influence  Is  hig  irremo-
 ability—and  not  in  the  matter  of  ap-
 hontments  He  concedes  that  the
 President  may  appoint,  and  once  the
 appointment,  takes  place,  the  President
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 cannot  remove  him.  He  can  be  re-
 moved  only  by  impeachment  by  this
 House.  Therefore,  his  tenure  of  office
 is  completely  guarannteed;  his  terms  of
 service  are  guaranteed;  his  salary,  his
 T.A.,  everything  is  guaranteed;  nobody
 can  touch.  The  moment  the  appoint-
 ment  takes  place,  there  is  nothing
 under  the  Heavens  that  he  need  be
 afraid  of.  He  is  absolutely  free  and  in-
 dependent,  as  independent  as  the

 Chief  Justice  of  the  Supreme  Court
 can  be,  Then,  where  does  the  ques-
 tion  of  influence  come  there?  You
 concede  that  there  is  nothing  wrong
 in  the  President  making  the  appoint-
 ment,  you  concede  the  fairness  of  the
 President  in  making  an  impartial  ap-
 pointment.  You  proceeg  on  the  basis
 that  the  man  who  is  appointed  at  the
 start  is  an  impartial  man,  Otherwise,
 you  would  have  challenged  the  pro-
 vision  that  the  President  may  make  the
 appoinntment  and  you  would  have  said
 that  three  persons  or  some  other  mem-
 bers,  the  Opposition  Leader,  the  Sup-
 teme  Court  judge  and  the  President,
 together,  must  appoint  and  all  that.
 You  have  no  such  contention.  There-
 fore,  you  concede  that  the  appointment
 by  the  President  is  all  right.  The  man
 appointed  is  considere@  as  an  impar-
 tial  man.  He  will  discharge  his  duty
 impartially,  Then,  the  question  is
 whether  subsequent  to  that,  he  is
 liable  to  be  influenced.  He  is  liable
 to  be  influenced  if  his  terre  of  office
 depends  upon  the  pleasure  of  the
 President  and  if  the  terms  and  condi-
 tions  of  his  service  depend  upon  the
 Pleasure  of  the  President.  But  under
 our  Constitution,  the  President  cannot
 touch  him.  He  is  absolutely  indepen-
 dent  The  only  authority  which  can
 touch  him  is  this  House  and  that  too,  by
 an  impeachment.  Therefore,  there  is  no
 method  by  which  the  Election  Com-
 missioner  can  be  influenced.  Then,  you
 say  that  if  four  people  are  there,  im.
 partiality  can  be  expected.  What
 guarantee  is  there  that  influenced  will
 not  take  place  even  then?  Only  dif-
 ference  that  the  exercise  of  influence
 will  be  multiplied,  Instead  of  influ-
 encing  one  man,  you  will  have  to
 multiply  your  exercise  of  influence.
 But.  my  contention  is  that  there  is  no
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 [Shr  C.  M.  Stephen]

 scope  for  influencing  at  all,  There-
 fore,  the  simple  question  before  the
 House  is  whether  the  discretion  given
 to  the  President  to  fix  the  number  of

 Members  of  the  Election  Commission
 must  be  changed  or  not,  Here,  if  the

 discretion  with  respect  to  the  Supreme
 Court  can  be  retained,  if  the  discre-

 tion  with  respect  to  the  Public  Service

 Commission  can  be  retained,  there  is

 no  earthly  reason  why  the  discretion
 with  respect  to  the  Election  Commis-

 sion  cannot  be  retained.  I¢  the  num-

 ber  has  not  been  increased,  it  is  not

 because  the  President  wants  to  influ-

 ence  or  has  been  influencing,  because

 influencing  is  not  possible,  but  be-
 cause,  the  experience  has  shown  that

 the  quantum  of  work  to  be  executed  can

 be  executed  by  the  Chief  Election

 Commissioner  assisted  by  his  assistants

 and  by  the  Regional  Commissioners,
 Therefore,  this  proposal  for  a  multi-
 member  Election  Commission  is  abso-

 lutely  unnecessary.

 While  subscribing  to  the  anxiety  of

 the  mover  of  this  Bill  to  be  of  assis-

 tance  to  the  Election  Commissioner  in

 the  sense  of  relieving  him  of  the

 heavy  duty  he  has  peen  carrying  out,

 L  would  submit  that  the  implication  of

 this  Bill  which  suggests  that  the  dis-

 cretion  must  be  taken  away  from  the

 President  runs  against  the  tenor  and

 the  policy  that  runs  through  the  en-

 tire  Constitution.

 There  is  another  very  dangerous  im-

 plication  which  I  should  protest
 against.  That  is  that  we  are  a  demo-

 cracy,  elections  were  held  and  elec-

 tions  were  taking  place  and  any  am-

 endment  which  would  suggest  that  in

 the  past  or  currently  there  has  peen

 anv  irregularity,  illegality,  influencing,
 coercion  or  whatever  it  may  be,  in  the

 name  of  elections  which  are  being

 conducted  goes  against  the  very  heart

 of  the  matter.  Any  amendment  which

 says  even  by  implication  that  the

 democratic  functioning  of  this  country

 ig  without  the  sanction  of  the  people
 or  which,  in  essence,  would  mean  that

 the  laws  that  we  have  been  passing
 ere  being  passed  without  the  sanction

 of  the  people,  strikes  at  the  very  root
 of  our  democracy  and  we  shell  not
 concede  them.

 Therefore,  in  these  two  “respects
 alone,  I  submit  that  the  amendment,
 although  appearing  to  be  very  inno-
 cuous,  well-intentioned  and  absolutely.
 not  ill-intentioned  at  all  has  got  im-
 plications  which  ate  very  serious
 dangrous.  Therefore,  this  Bill  ig  on

 the  one  hand  unnecessary  and  on  the
 other,  unwarranted  and  has  dangerous
 implications.  Therefore,  while  com-
 plimenting  Mr.  Ulaganambi  for  the
 tremendous  home-work  he  has  done
 in  bringing  forward  this  Bill,  I  do  take
 your  leave  to  oppose  this  Bill  very
 strongly.

 SHRI  B,  R.  SHUKLA  (Bahraich):
 I  rise  to  oppose  this  Bill  because  it  is.
 unnecessary,  unwarranted  and  a  futile
 exercise  in  law-making.

 In  order  to  appreciate  the  desirabi-
 lity  or  undesirability  of  such  a  type  of
 constitutional  amendment,  it  is  neces-
 gary  to  see  what  the  law  at  present  is,
 Under  the  Constitution  as  it  exists  to-

 day,  the  Election  Commissioner  is  ap-
 pointed  by  the  President,  Once  he  is
 appointed  his  tenure  of  office,  his
 tenure  of  service  and  service  condi-
 tions  cannot  be  varied  to  his  disad-
 vantage.  That  is  a  guarantee  ensur-
 ing  his  freedom  of  action.  The  second
 condition  is  this.  He  can’t  be  removed
 from  his  office  except  in  the  manner
 laid  down  for  the  removal  of  high
 court  and  supreme  court  judges.  So
 far  as  appointment  and  functioning  of
 the  Chief  Election  Commissioner  is
 concerned  he  is  fully  protected  and  as
 rightly  submitted  by  Mr.  Stephen,  my
 learned  colleague,  he  cannot  be  re-
 moved  otherwise  than  by  vote  of  im-

 peachment  in  this  House  of  Parlia-
 ment.  Once  we  have  put  our  faith  in
 the  freedom  and  functioning  of  the
 Chief  Election  Commissioner,  then  the

 question  arises  whether  the  other
 Election  Commissioners  and  Regional
 Election  Commissioners  also  enjoy  the
 same  freedom  of  tenure,  service  and
 other  conditions.  The  law  as  it  stands
 today  simply  provides  that  the  Region-
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 al  and  other  Election  Commissioners
 shall  be  appointed  by  the  President  in
 consultation  with  the  Chief  Election
 Commissioner.  The  Chief  Election
 Commissioner  himself  is  an  impartial
 and  independent  man  under  the  pro-
 visions  of  the  Constitution.  The  Head
 of  the  State  alone  is  entitled  to  ap-
 point  him.  Hence  the  appointment  of
 these  additional  Election  Commis-
 siorers  and  Regional  Commissioners  is
 also  fair  and  they  cannot  be  influenced
 in  any  manner  by  executive  considera-
 tions  and  there  could  be  no  way  of
 influencing  their  conduct.

 Some  Members  of  the  Opposition
 said  that  just  ag  there  is  provision  for
 multiple-member  judges  in  the
 Supreme  Court  and  in  the  High  Court,
 on  the  same  analogy,  on  the  same
 reasoning.  the  Election  Commission
 should  also  be  a  multiple-member
 body.  I  am  afraid,  the  analogy  though
 openly  attractive  has  no  substance.  The
 judges  of  Supreme  Court/High  Courts
 administer  various  types  of  laws.  Some
 are  experts  in  income-tax,  and
 wealth-tax,  some  are  very  well  expe-
 rienced  in  criminal  law,  some  in  civil
 law  etc,  ang  law  itself  is  a  matter  of
 interpretation,  a  matter  of  opinion.
 And  therefore  on  the  point  of  the  in-
 interpretgtion,  a  matter  of  opinion.
 sary  to  have  the  opinion  of  more  than
 one  person,  The  Election  Commis-
 sioner  is  mainly  executive  functionary
 though  he  has  got  quasi-judicial  func-
 tion.  He  has  got  to  conduct  elections
 impartially  throughout  the  country.  If
 the  workload  is  becoming  unbearable
 by  one  person  it  is  necessary  that
 more  hands  should  be  given  to  him.
 But  it  should  be  at  the  instance  of  the
 suggestion  of  the  C.EC.  himself  whe-
 ther  some  more  persons  are  necessary
 to  lighten  the  workload  during  the
 time  of  elections.  But  so  far  as  this
 Bill  is  concerned,  I  must  say,  this  Bill
 is  misconceived,  though  in  an  inocuous
 and  innocent  fashion.

 But,  there  appears  to  be  something
 deeper,  It  is  said  that  probably  the
 Blection  Commissioner  would  not  be
 functioning  impartially.  Under  ‘the
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 provisions  of  the  Constitution,  the  in-
 cumbents  to  the  offices  of  High
 Courts,  Supreme  Court,  Comptrollei
 and  Auditor  General,  Chief  Electior
 Commissioner  and  Union  Public  Ser:
 vice  Commission  are  appointed  direct-
 ly  by  the  President.  The  functioning
 for  the  last  twentyseven  years  shows
 that,  by  and  large,  substantially  the
 Chief  Election  Commissioner  has  act-
 ed  fairly,  justly  and  satisfactorily.
 Their  functioning  has  gone  a  long  way
 to  strengthen  the  roots  of  democracy.
 Lapses  may  ke  in  every  system.  Even
 the  cry  in  this  House  is  that  the  func-
 tioning  of  the  Supreme  Court  and  cf
 the  high  court  is  not  satisfactory;
 there  should  be  committed  judges:
 there  should  be  noncommitted  judges
 etc.  So  long  as  we  are  functioning  in
 a  democratic  way,  we  can  level  criti-
 cisms  against  each  and  everyone,  how-
 so  ever  independent,  howsoever  imper
 tial  and  howsoever  efficient  he  may
 be,  But,  to  say  that  by  providing
 merely  more  than  one  Member  in  the
 Election  Commission  would  ensure  a
 better  functioning  of  the  Election
 Commission  does  not  stand  to  reason.
 I  therefore  submit  that  this  Bil]  !s
 unnecessary  ang  uncalled  for  and  the
 mover  should  withdraw  hig  Bill  The
 House  is  no  doubt  thankful  to  him  to
 this  extent  that  this  hag  given  an  occa-
 sion  to  us  to  apply  our  mind  to  the
 existing  provrsions.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Mr,  Chairman,  Sir,  the
 speakers  who  preceded  me  have  taken
 great  pains  to  explain  of  the  Consti-
 tution  Amendment  Bill  moved  by  my
 hon.  friend  Shri  Ulaganambi  which
 is  unnecessary  and  uncalled  for,  I
 do  not  went  to  go  into  the  arguments
 put  forward  by  my  eminent  friend,
 Shri  Stephen  when  he  said  that  so
 far  there  has  been  nothing  to  warrant
 to  suspect  the  impartiality  and  fair-
 ness  of  the  Flection  Commissioner.

 There  is  ene  point  which  I  want  to
 highlight.  Of  course,  it  may  not  be
 to  the  liking  of  my  friend,  Shri  Sezhi-
 yan  and  also  his  other  DMK  col-
 leagues.  Their  stress  seems  to  be

 more  on  the  appointment  of  Regional
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 Commissioners  than  the  multi-Mem-
 ber  Election  Commission.  He  had  read
 out  a  beak  published  by  the  Com-
 munigt  Party  of  India  in  1948,  Until
 Tecently  his  party  has  an  alliance  with
 the  C.PI.  in  the  elections.  So,  they
 know  better  each  other  than  anyone
 of  us  knows.  Here,  according  to  pre-
 sent  arrangements,  the  Chief  Election
 Commissianer  appoints  the  electoral
 officers  in  each  State  because  it  ig  not
 physically  possible  for  the  Chief  Elec-
 tion  Commissioner  sitting  here  in
 Delhi  to  supervise  and  superintend  the
 elections  throughout  the  length  and
 breadth  of  the  country.  Also  there
 are  many  obye-elections  that  will
 come  about  and  it  is  not  physically
 pogsible  to  do  it.  So,  for  his  adminis-
 trative  convenience,  the  Chief  Electo-
 ral  Officerg  are  appointed.  They  work
 under  the  direct  gupervision  of  the
 Chief  Election  Commissioner  for  the
 purpose  of  election.  Another  sugges-
 tian  made  is  that  there  should  be  a
 regigna)  Commissioner,  This  is  the
 thin  end  of  the  wedge  for  advocat-
 ing  more  autonomy  fer  the  States

 Here,  we  have  accepted  that  India
 is  a  Ynion  of  States.  And  we  have
 formulated  the  Constitution  which  is
 semi-unltary  as  well  ag  semi-federal.
 We  have  evolved  because  of  historical

 a¢kground  that  this  country  remains
 unitary  in  spirit  though,  for  adminis-
 trative  convenience,  it  has  been  divi-
 deg  into  several  States.  This  unity
 of  purpose,  this  feeling,  can  only  be
 kept  up  if  there  is  an  Election  Com-
 missioner  at  the  Centre  who  fs  im-
 mune  from  any  other  charges,  who  is
 responsibie  to  the  Parliament;  where
 impecchment  can  be  made  only  by
 Parliament  and  he  cannot  be  influenc-
 ed—-as  hag  rightly  been  pointed  out
 by  Mr  Stephen

 On  the  point  of  work-load,  I  will
 go  even  to  the  extent  of  suggesting
 thet  if  there  is  work-load,  there  is
 nothing  wrong  if  you  suggest  there
 should  be  more  than  one  Member  that
 will  Constitute  the  Election  Commis-
 sign.

 sit  जनेश्वर  मिथ  (इलाहाबाद )
 झाग-कल  का  इलैक्शन  कमिश्नर  तो  सरकार
 की  खिमभाब्िरी  करता  है  4

 SHRI  P.  VENKATASUBBAIAH:
 We  have  gone  through  several  elec-
 tiong  and  there  are  instances  where
 the  ruling  party  has  lost  its  majority.
 In  4967  in  many  of  the  States  af  our
 country,  the  ruling  perty  coulg  not
 get  the  majority.  So,  it  is  most  un-
 fair  to  say  that  the  Bleetion  Commis-
 sioner  has  become  a  ‘chameche’  of  the
 Government.

 Sc,  Sir,  while  apprecfating  the  spi-
 rit  behind  the  mover  of  this  Resolu-
 tion,  I  will  only  suggest  40  him  that
 thig  is  not  an  opportune  time  to  bring
 forward  such  an  amendment.  With
 this  I  may  alsa  add  that  it  should  not
 be  difficult  if  there  are  more  than  ane
 Member  that  will  constitute  the  Elec-
 tion  Commission.  With  these  few
 words  I  once  again  plead  to  my  hon,
 friend  to  withdraw  this  Bill.

 st  wa  लिये  (बांका)  :  सभापति

 महोदय,  इस  'बिधेषक  के  उद्देश्य  से  मैं  सहमत
 हूं  लेकिन  मेरी  राग  में  इसमें  एक  कमी  रह  गई
 है  और  यह  ग्रह  है  कि  चीफ़  इलेक्शन  कम् रिस् नर
 कौर  कमीशन  के  प्राय  सदस्यों  की  नियुक्ति
 के  बारे  में  इसमें  कोई  प्रावश्तात़॒  नहीं  है।
 मैंने  स्वयं  इसके  ज्वार  से  एक  अलग  बिल  द्वारा

 है  ।  मुझ  चता  नहीं  कि  कमेटी  में  क्या  निर्णय
 किया,  कयोंकि  सरसरी  तौर  पर  देखते  से
 क्रमेटी  को  ऐसा  लगा  होगा  कि  मेरे  बिल  और

 इस  बिल  में  कोई  फर्क  नहीं  है  ।  लेकिन
 ऐसी  बात  नही  है  क्योंकि  इसमें  क्रेवल  संख्या
 बढ़ाने  की  दात  है  नियुक्ति  कैसे  हो,  इसकी
 इसमें  च्च्चों  नही  है  ।

 जब  राष्ट्रपति  यह  नियुक्ति  करेगा,
 तो  राष्ट्रपति  झपने  मन  से  तो  कोई  काम  नही
 करता  है,  वह  तो  मंत्रि-मण्डल  की  सलाह  पर
 काम  करता  है  ।  इसका  सससलबन  यह  होता
 है  कि  चीफ़दलैक्शन  कमिश्नर  कौन  हो,  सनौर
 इस  कमीशन  के  नम्य  सदस्य  कोम  हों,  इसके
 बारे  में  दन्त  में  निय.प्रप्तातत  अंग्री  का  होगा  a
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 कोई  भी  प्रधान  मंत्री  हो--अएद  श्रीमती

 इंदिरा  गांध्री  हैं,  कल  कोई  दूसरा  हो  सकता

 है--,  क्या  म्ह  उचित  होगा  कि  जिस  बुनियाद
 पर  हमारे  लोकतंत्र  की  पूरी  इमारत  खड़ी
 है  उसको  तय  करने  का  प्राधिकार  एक  व्यक्ति
 को  ईष्या  ज़ार  ?  मेरी  राय  में  यह  सर्वथा

 गैर-मुनासिब  है  1

 कल  स्पीकर  सहाब  को  जो  चार्टर  दिया
 गया,  उसमें  हम  लोगों  ने  यह  मांग  की  है
 इलेक्शन  कमिश्नर  की  नियुक्ति  एक  सलैक्शन
 1, अ  करे,  जिसमें  तीन  सदस्य  हीं  :  सुप्रीम
 कोर्ट  के  मुख्य  न्यायाधीश,  प्रधान  मंत्री  कौर
 विरोधी  दल  का  प्रतिनिधि  ।  चूंकि  राज
 लीडर  साफ़  प्रवोजीशन  नहीं  है  इसलिये
 मैंने  प्रतिनिधि  कहा  है  1  झगर  लीडर
 are  प्र पोजीशन  है  तो  उसी  को  रखा  जाय  |
 लेकिन  गर  लीडर  धाक  भश्रपोजीणम  नहीं
 है  तो  विरोधी  पक्ष  के  सदस्यों  से  कहा  जाय
 कि  &  अपने  प्रतिनिधि  को  बनकर  जजों।

 शी  अर्थी  रंजन  दास  नी  (कलकत्ता-
 दक्षिण)  :  तब  तो  थू  पी०  के  डिप्टी  स्पीकर
 को  सुनने  की  तरह  होगा  ।

 थी  मधु  लिये  :  कोई  बुरी  जात  नही
 है  ।  उसमे  वोट  का  भ्रध्विकार  प्रापको  नहीं
 मिलेगा  वरना  शाप  तो  सी०  पी०  कराई  के
 अतिनिधि  को  ही  चुनेंगे  ।

 SHRI  con  M.  STEPHEN:  Doeg  the
 Constitution  know  anything  like
 Opposition?  You  speak  about  Opposi-
 tion  and  all  that.  either  the  Constitu-
 tion  or  the  Election  Law  know  any-
 thing  like  the  Opposition?  Where  is
 the  Opposition  in  the  Constitution?

 oft  मधु  लिये  :  कांस्टीट्यूशनल  तो  पार्टी
 को  भी  रिकग्नाइज  नहीं  करता  है  r  are
 बहुत  विमान  भ्रादमी  हैं,  इस  बड़ी  किताब
 से  “पार्टी”  शब्द  निकाल  दीजिये  |
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 DR.  KAILAS  (Bombay  South):  What
 do  you  mean  by  demorracy?  Demo-
 cracy  dees  not  mean  belonging  to
 certain  parties,  contesting  or  taking  a
 view  or  discussing  and  deciding.  Kind-
 ly  explain.  Do  not  quote  the  Constitu-
 tion.  Are  we  going  by  conventions  or
 are  we  going  by  Constitution?

 ot  भु  लिये  :  माननीय  सदस्य  ने  जो

 मुद्दा  उठाया  है  मैं  उसी  का  जवाब  दे  रहा  हूं  t
 मैं  कह  रहा  था  कि  पूरे  कांस्टीट्यूशनल  मे  पार्टी
 का  कोई  जिक्र  नहीं  है  |

 SHRI  SEZHIYAN:  He  says,  don’t  go
 to  the  Constitution.

 ot  लघु  लिये  :  कांस्टीट्यूशनल  पर  ही
 यह  सदन  चल  रहा  है  ।  लोकतंत्र  को  बनाये
 रखने  के  लिये  यह  कांस्टीट्यूशनल  है.  7  लेकिन
 &  आपसे  सहमत  हूं  कि  केवल  संविधान  की
 शब्दावली  से  लोकतंत्र  या  देश  नहीं  चल
 सकता  है  ।  इसमें  दो  राय  नहीं  हैं  कि  कुछ
 स्वस्थ  परम्पराएं  शौर  परिपाटियां  बननी
 चाहिये

 मैं  माननीय  सदस्य  की  इस  बात  का
 उत्तर  दे  रहा  थां  कि  संविधान  में  पोज़ीशन
 का  कोई  उल्लेख  नहीं  है  1  पूरे  कॉस्ट-

 ट्यूशन  में  पार्टी  का  भी  जिक्र  नहीं  है  लेकिन
 पार्टी  सिस्टम  है  और  उसके  बारे  में  कंवैशन्ज
 है।

 SHRI  C  M.  STEPHEN:  Mr.  Limaye.
 if  you  will  bear  with  me,  You  are
 making  a  suggestion  that  the  appoint-
 ment  must  be  by  a  three  member  board
 or  something  like  that.  consisting  of
 the  Prime  Minister,  the  Chief  Justice
 of  the  Supreme  Court  and  the  Leader
 of  the  Opposition.  Is  that  to  be  brought
 about  by  an  amendment  of  the  Consti-
 tution?  If  it  has  to  be  brought  about
 by  an  amendment  of  the  Constitution.
 I  am  asking  you  a  question  whether
 the  Constitution  contemplates  this  sort
 of  things  like  the  Opposition,  other
 parties  and  all  that.  That  comes  in
 our  Parliamentary  Rules.  The  parties
 and  all  that,  comes  jn  our  Parlia-
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 mentary  Rules.  We  are  now  speaking
 about  the  Constitution.  The  Constitu.
 tion  does  not  know  any  party.  The
 Constitution  does  not  speak  about
 ruling  party.  The  Constitution  does
 not  speak  about  Opposition.  The
 Constitution  does  not  provide  for  an
 Opposition.  If  it  is  so,  how  can  the
 Constitution  be  amended  in  such  a
 manner  so  ag  to  make  the  Leader  of
 the  Opposition  a  party  to  the  appoint.
 ment  of  the  Election  Commission?

 et  wa  लिमये  :  इस  में  स्टीफंस  साहब
 की  आपत्ति  यह  है  कि  पार्टी  क  डेफ़िनीशन

 बाप  को  देनी  पड़ेगी  ।  इतनी  प्राप़्ति  है  ।
 तो  पीपुल्स  रे प्रेजेन्टेशन  ऐक्ट  में  पार्टी  की
 डेफ़िनीशन  है  ।  उसी  को  माडिफ़ाई  कर

 के  दिया  जा  सकता  है  या  उसी  को  एडाप्त
 किया  जा  सकता  है  ।  वह  कोई  दिक्कत

 की  बात  नहीं  है  |  तो  यह  जा  आपत्ति  है  इस

 में  कोई  खास  दम  नहीं  है

 मैं  या  रहा  था  इस  बात  पर  कि  अगर

 आप  चाहते  हैं  कि  एलेक्स  कमीशन  निष्पक्ष

 हो  तो  निष्पक्ष  होना  भी  चाहिए  शौर  पूरे
 देश  को  लगना  चाहिए  कि  यह  निष्पक्ष  है

 सुप्रीम  कोर्ट  के  मुख4  न्यायाधीश  की  बात  हम
 इसलिए  कर  रहे  हैं  कि  उस  का  जुडिशियल
 माइंड  होगा  ee ee

 शी  दिनेश  भट्टाचार्य
 बह  भी  कमिटेड  जज  हैं  ।

 श्री  सध  लिमये  :  वह  ठीक  है  लेकिन
 जब  तक  यह  माहौल  कौर  यह  व्यवस्था  रहेगी
 तब  तक  तो  वह  रहेगा  ।  मैं  उस  बुनियादी
 बहस  को  इस  सयम  छेड़ना  नहीं  चाहता  वरना

 श्राप  का  और  इन  का  एक  साथ  सदन  में
 बैठना  भी  बेकार  है  ।  लेकिन  यह  मान  कर
 चल  रहे  हैं,  दोनों  बैठे  हैं,  दोनों  लोकतंत्र  को
 अला  रहे  हैं।  संविधान  को  चला  रहे  हैं  ।

 (मीरपुर)  :

 एक  साधनों  सदस्य  :  श्राप  भी  ।

 कमी  मधु  लिमये  :  मैंने  यह  बात  ही  नहीं
 कही  an  मैंन  यह  नहीं  कहा  कि  चूंकि  सब  कमिटेड
 है  इसलिए  उस  में  सुधार  होता  चाहिए  t
 लोकतंत्र  में  मेरी  आस्था  है,  मेरा  विश्वास  है
 जौर  मेरा  उस  में  कमिटमेंट  O1  परसेंट  है
 इस के  बारे  में  कोई  संदेह  या  शंका  की  गुंजाइश
 नहीं  होनी  चाहिए  tv  (व्यवधान न)
 श्राप  समझ  लीजिए  कि  सौ  परसेंट  से  प्रतीक
 है,  कम  नहीं  है  ।

 मैं  कह  रहा  था  कि  निष्पक्ष  कलेक्शन
 कमीशन  हो  इस  के  लिए  उस  कीजो
 जमन  है  वह  ठीक  ढंग  से  होना  चाहिए  #
 राज  मैं  बाप  के  ध्यान  में  एक  बात  लासा

 चाहता  हूं  कि  चुनाव  को  जो  मशीनरी  है
 यह  कोई  राज  निष्पक्ष  मशीनरी  नहीं  है
 बाप  जरा  इस  पर  सोचिए  कि  जो  राज्य  की

 गवर्नर  मेंटल  मशीनरी  है  ह: 1. ह  का  ही  इस्तेमाल

 चुनाव  के  लिए  एलेक्शन  कमिशन  करता  है  1
 उस  की  अपनी  कोई  इंडिपेंडेट  मशीनरी  नही
 है  ।  प्रतीक  से  अधिक  उस  के  पास  क्‍या

 है  ?  रीजनल  एलेक्शन  कमिशनर  है  या

 कुछ  यहां  इंस्पेक्टर  होंगे  जिन  को  बह  भेजते
 हैं।  लेकिन  चुनाव  कराने  का  दायित्व  आज
 जो  स्टेट  की  मशीनरी  है  उसी  के  ऊपर  है  कौर
 उस  से  फ़र्क  कैसे  पड़ता  है  उसका  ए
 उदाहरण  मैं  बताता  हूं  ।

 लोक  सभा  के  जब  चुनाव  होते  हैं  तो
 रिटेनिंग  अाफिसर  कौन  होता  है  ?  मोटे
 तौर  पर  उस  जिले  का  जो  जिला  मजिस्ट्रेट
 होगा  यही  होगा  ।  अगर  बहुत  लम्बा  चौड़ा
 जिला  है  तो  सब  डिवीजनल  मैजिस्ट्रेट  होगा  ।
 इन्हीं  में  से कोई  न  कोई  रिटर्निग  प्राफिसर
 बनता  है  ।  मैं  एक  कांक्रीट  उदाहरण  दें

 रहा  हूं  7  हवा  में  बात  नहीं  कर  रहा  हूं  t
 970  की  9  भ्रमित  की  बात  है  1  में

 दिल्ली  से  पूर्वी  उत्तर  प्रदेश  के  दौरे  पर  जा
 रहा  था।  तो  उस  समय  बनारस  के  जो  '

 सिटी  मजिस्ट्रेट  साहब  थे  उन्होंने  मेरे  खिलाफ
 वारंट  निकाल  कर  मुझे  हवाई 1 |  सौर  शहर
 के  बीच  में  जहां  रेलवे  लाइन  है  उसके  गेट  के
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 are  गिरफ्तार  कर  लिया  ।  इस  के  खिलाफ

 सुप्रीम  कोर्ट  में  मैंने  याचिका  की  ।  अब  मुझे
 ठीक  रेफरेंस  इन्होंने  दिया  है  या  नहीं,  मुझे

 पता  नहीं,  लेकिन  अगर  दिया  होगा  तो  मैं
 आप  को  दिखा  सकंगा  कि  सुप्रीम  कोर्ट  ने  जो

 यह  सिटी  मैजिस्ट्रेट  मोहिन्दर  सिह  थे  उन
 के  बारे  में  यह  स्ट्रक्चर  पास  किया  है  कि
 इस  मैजिस्ट्रेट  को  पता  नहीं  था  कि  कानून
 क्या  होता  है  ?  यह  सुप्रीम  कोर्ट  का

 स्ट्रक्चर  है  कि  इस  मैजिस्ट्रेट  को  पता  नहीं
 कि  कानून  क्‍या  चीज  होती  है  पौर  कानून
 के  अन्दर  क्‍या  करना  चाहिए  ।  वास्तव  में

 ऐसे  सिटी  मैजिस्ट्रेट.  के  खिलाफ  कम  से  कम

 कुछ  कार्यवाही  होनी  चाहिए  ।  ले  न  उस
 की  पद ब्रति  हों  गई  ।  मधु  लिमये  को
 गिरफ्तार  किया  है  इसलिये  उस  की  पदोन्नति

 हो  गई  प्रौढ़  वह  डिस्ट्रिक्ट  मैजिस्ट्रेट  हो  गया
 रायबरेली  में  ।  भ्र भी  उन  की  गवाही  हुई  है
 इलाहाबाद  हाई  कोर्ट  के  सामने  ।  यह  सुप्रीम
 कोर्ट  के  निर्णय  के  भा घार  पर  मैं  कह  रहा

 हैं  कि  जिस  के  बारे  मे  सुप्रीम  कोर्ट  ने  कहा  कि

 कानून  क्‍या  चीज  होती  है  इस  की  जानकारी
 इस  को  नहीं  है,  इस  ने  मत  में  फैसला  किया
 था  कि  किसी  तरह  मधु  लिमये  को  जेल  में
 रखा  जाय  1  उस  की  पदोन्नति  कर  के  उस  को

 रायबरेली  में  डिस्ट्रिक्ट  मैजिस्ट्रेट  बनाया  ।

 उसी  सयम  लोक  सभा  का  विघटन  कर  के
 1971  में  चुनाव  हुआ  ।  मैं  यह  नहीं  कह
 रहा  हूं  कि  एलेक्शन  कमीशन  ने  उस  में  कुछ
 बदमाशी  की  ।  एक  तरीका  होता  है  कि  जो

 डिस्ट्रिक्ट  मैजिस्ट्रेट  होता  है  उस  को  रिटर्निंग

 झाफिसर  बनाया  जाता  है  तो  इस  को  भी

 बन  या  गया  t  मैं  शाप  से  पूछता  चाहता  हूं,
 श्राप  की  प्रधान  मंत्री  के  हित  के  लिए  मैं

 कहना  चाहता  हूं  कि  इस  तरह  का  आदमी

 पदोन्नति  था  कर  जब  रायबरेली  में  डिस्ट्रिक्ट

 मैजिस्ट्रेट  भीर  बाद  में  रिटेनिंग  आफिसर  बन

 जाता  है  तो,.........

 एक  'सामान्य  सदस्य  ,मीटर  स्टीफन

 चले  गए  ।
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 श्र  मधु  लस :  ठोक है  जाने  दीजिए  |
 बाप  भी  यहां  से  चले  जाएंगे  ।

 मैं  यह  कह  रहा-था  कि  ऐसा  ग्रादमी
 जब  रिटेनिंग  आफिसर  होगा  तो  क्या  साधारण
 मतदाता  यह  उम्मीद  कर  स  ता  है  कि  यह
 निष्पक्ष  व्यवहार  करेगा  ?  कया  वह  यह
 नहीं  सोचेगा  कि  सरकार  ने  मेरे  ऊपर  बड़ा
 उपकार  किया,  सरकार  के  मेरे  ऊपर  बड़े
 एहसान  है  और  दत  एहसानों  और  उपकारों
 को  बह  जरूर  चुकता  करना  चाहेगा  ।  में
 उस  एलेक्शन  पेटीशन  में  नहीं  जाना  चाहता,
 हूं  -  मैं  एक  उदाहरण  दे  रहा  हूं  ।

 श्रमी  राज  बारपेता  की  चर्चा  की  गई
 जिस  के  ऊपर  गृह  मंत्री  वक्तव्य  देने  वाले  हैं  ॥,
 उस  में  क्या  है  ?  एलेक्शन  कमीशन  की
 अपनी  कोई  मशीनरी  नहीं  है  चुनाव  कराने"
 की  ।  राज्य  की  मशीनरी  पर  वह  100,
 प्रतिशत  निर्भर  करता  है  1  यहां  क्या  हुआ ?
 बारपेटा  के  चुनाव  के  कुछ  ही  दिन  पहले
 वहां  का  जो  सब-डिवीजनल  मैजिस्ट्रेट  था
 उस  की  तब्दीली  हुई  1  ही  बाज  ट्रांसफर  ।
 «०-०»  व्यवधान)  .  आप  निम्न

 स्तर  पर  बहस  को  लाना  चाहते  हैं  ?  अगर
 शाप  चाहते  हैं  तो  रायबरेली  की  मैं  चर्चा  करने
 के  लिए  तैयार  हूं  ।

 अं।  प्रिय  रंजन  दास  मुंशी  :  वह  तो
 बाप  करते  ही  हैं  ।  रायबरेली  से  बारपेटा,
 बारपेटा  से  रायबरेली,  श्राप  की  ट्रेन  चलती

 है  1

 अं  सब  लिमये :  अगर  ड्राप  चाहेंगे
 तो  श्राप  के  क्षेत्र  की  भी  से  चर्चा  करूंगा  ।
 श्राप  के  क्षेत्र  में  कौन  सा  इंतजाम  है  या  मेरे
 क्षेत्र  मे ंकौन  सा  इंतजाम  है  ?

 सभापति  महिला  :  मैं  श्राप  के  भाषण
 को  ध्यान  से  सुर  रहा  हूं  ।  नीचे  स्तर  पर

 चुनाव  कराने  के  लिए  कौन  सी  मशीनरी
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 [ट्रपति  महोदय]

 हो  इस  के  संबंध  में  बाप  प्रकाश  डाले  तो  अच्छा

 होगा  ।  अपनी  दलील  के  साथ  भी  आप  न्याय
 करें  तो  ज  दा  बरच्छा  होगा  ।

 श्री  मधु  सिसके  शाये  बढ़ने  देग  तभी
 तो।

 मैं  कह  रहा  था  कि  कोई  प्रावधान  ऐसा

 होना  चाहिए  कि  जिस  से  जो  एलेक्शन  कमीशन

 है  उस  को  कुछ  इस  प्रकार  का  भ्रधिकार  हो
 जैसे  कम  से  कम  जो  रिटेनिंग  आफिसर  है  वह
 किसी  इंडिपेंडेंट  कैडर  से  हो  जिस  के  ऊपर
 उस  का  नियंत्रण  रहे  ।  ऐसा  कोई  अधिकार
 उस  को  होना  चाहिए।  यह  झगर  नहीं  होगा
 सो  ऊपर  आप  जो  भी  इंतजाम  कीजिए,  नीचे

 बहु  निष्पक्ष  चुनाव  हो  नहीं  पाएगा  क्योंकि
 संविधान  यह  मान  कर  चलता  है  कि  जो
 सरकारी  मशीनरी  है  बह  निष्पक्ष  लग  से  उन
 के  निर्देशों  पर  काम  करेगी  ।  इसलिए  एलेक्शन
 कमीशन  को  प्रिया  क  ई  इंडिपेंडेट  झरार्गेनाइजेशन
 रखना  चाहिए  ।  अब  हर  एक  प्रेसाइ डिग
 आफिसर  कैसे  समानांतर  हो  सकता  है,  वह  में
 भी  जानता  हूं  क्योंकि  लाखो  की  तादाद  में
 अफसरों  की  जरूरत  है  ले  न  रिटेनिंग
 अाफिसर  एक  की-फियर  है  चुनाव  मे  तो  कम
 से  कम  उस  के  बारे  में  तो  आप  सब  लोगो  को
 निष्पक्ष  सोचना  चाहिए  कि  हु  पक्षपात  नहीं
 करेगा  1  प्रखर  पक्षपात  करेगा  तो  कभी  शाप
 के  पक्ष  में  हो सकता  है  और  किसी  गैर  काग्रेसी
 दल  की  सरकार  होगी,  कब  मैं  एरा  सेठिया

 साहब  के  दल  पर  कई  अभियोग  नहीं  लगा

 रहा  हू,  1 अ  न  अगर  शाप  बारपेटा  मे  यह
 तरीका  अ्रपनाएगे  तो  एरा  सेप्िियान  साहब
 की  सरकार  को  भी  मोह  हो  जाएगा  कि  हम
 कांग्रस  का  अनुसरण  क्यों  न  करे  ?  वह
 करेंगे  नहीं,  ऐसी  हम  आशा  करते  हैं  लेकिन
 टम्पटशन  तो  आप  दे  रहे  हैं।  भाप  बारपेटा

 SHRI  SEZHIYAN:  I  agree  with  you,
 We  should  have  an  independent  one.

 tt  ry  fers  यह  दृष्टिकोण  होना

 चाहिए।  सरकार  होते  हुए  भी  यह  दृष्टिकोण

 है

 रखते  हैं  कौर  श्राप  लोग  मुझ  को  ही  टोकते

 सभापति  महोदय,  मैं  शाप  का  झ्र धिक
 समय  नही  सेना  चाहता  हे  -  मेरी  यह  राय

 है  कि  मेरा  भी  जो  विधेयक  है  ८ह  परिपूर्ण  है,
 ऐसी  मेरी  मान्यता  नहीं  है,  इन  का  बिल  भी
 झालरों  हूं,  उसमें  खामियां  हैं।  लकिन  एक
 साल  से  प्रो  लोग  कह  रहे  हैं  कि चुनाव  प्रणाली
 में  परिवर्तन  कया  हो  इस  के  ऊपर  चर्चा  करने  के
 लिए  हम  लोग  तैयार  हैं।  ले  ने  क्या  श्राप
 मुहूर्त  की  खोज  में  हैं।  सरोजिनी  जी  का
 विश्वास  है  क्या  इस  में  ?

 विधि,  न्याय  शौर  कम्पनी  कार्य  शंत्रा सय
 में  राज्य  मंत्री  (डा०  सरोजिनी  महिषी)  :  नही।

 को  सभा  लिमये  तो  मैं  यह  जाना
 चाहता  हूं  कि  इस  लोक  सभा  में  हम  लोग  सुन
 रहे  हैं  कि  डायलाग  होने  वाला  है  चर्चा  होने
 वाली  है  विरोध  पक्ष  मे  और  सत्ताधारी  दल
 से,  अगर  सरोजनी  जी  को  मुह ते  में  विश्वास

 नही  है  तो  मेरे  ख्याल  से  उन  को  बस लाना

 चाहिये  कि  इस  के  बारे  में  श्राप  ने  क्या  सोचा

 है,  किन  लाइन्ज़  पर  आय  चर्चा  करना  चाहती
 हैं।  जय  प्रकाश  जी  के  द्वारा  इस  सम्बन्ध  में
 जो  एक  छोटी  कमेटी  बनाई  गई  थी,  उस  के

 सुझावों  के  बारे  में  सरकार  की  क्या  राय  है,
 इसी  तरह  से  जो  पार्लियामेन्ट  की  एक  ज्बाइस्ट
 कमेटी  बनी  थी.  उस  के  सुझावों  का  क्या  हुआ  ?

 इस  बारे  मे  एक  विधेयक  कराने  वाला  है--
 ऐसा  हम  तीस  सून  रहे  हैं--वह  विधेयक  कब

 जाने  वाला
 है?  इन  सारी  चीजो  का  खुलासा

 सरोजनी  जो  करेगी  तो  हम  लोग  भारी  लोग  1
 MR,  CHAIRMAN:  There  are  only

 ten  minutes  left,  five  minutes  for  Shri
 Ram  Gopal  Reddy  and  five  mimttes  for
 the  other  side,  and  then  there  will  be
 an  end  of  the  debate.

 a  एमए  रापयोग,ल  चंद:  (चि जामा-
 बद):  सभापति  जी,  हेड  मने  मुस्लिम
 जी  का  भाषण  सना।  मै  इस  क
 बार  म  द-चार  बातें  कहना  रहता  हूं  ।

 इलेक्शन  कमी शन  हम  रे  काटो'  [शन
 के  जरिये  बना  है  और  उसी  का  एक
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 रंग  है  i952%  राज  तक  हमारे  यहां  चुनाव
 होते  झा  रहे  हैं  प्रौढ़  उन  चुनावों  मे  रानी  दलों
 के  नेता  शौर  सदस्य,  सभी  नी  वे  के  स्तर  से

 लेकर  पार्लियामेंट  तक  चुनते  थ्या  रहे  हैं।  967
 में  हम  ने  देखा  कि  बहुत  सौ  जगहों  पर  विरोधी
 दलों  के  नेता  कौर  उन  के  बहुल  से  सदस्य  चुन
 करवाये  t  इस  सदन  में  भी  बहुत  बड़ी  तादाद
 में  मौजूद  थे।  सब्र  उन  को  कोई  शिकायत  नही
 हुई,  तब  फिर  आज  इलेक्शन  कमीशन
 पर  क्यों  शुबहा  किया  जा  रहा  है।  मगर  राज
 हम  एक  झादमी  पर  शुब्हा करते  हैं  तो  तीन
 भ्रांतियों  पर  भो  सब्हा  किया  जा  सकता  है  1

 राज  अनेकों  दृष्टांत  दे  देकर
 बताया  जा  रहा  है-किसी  के  बारे  में

 यह  कहना  फि  वहू  किमी  का  गुलाम
 है-  यह  कितनी  गलत  चेज  हूँ  ।प्रा जजों

 कानून  इलैक्शन  के  लिए  बना  हुमा  है,  वह  सब
 के  लिए  एक  है।  उस  चुनाव  में  कई  प्रदेशों  में
 विरोधी  दलों  की  सरकारे  बनीं,  उस  वक्‍त  तो
 किसी  ने  इलेक्शन  कमीशन  के  बारे  में  शुब्हा
 जाहिर  नहीं  किया,  उस  वक्‍त  तो  बड़े  हम  राम
 से  कहू  रहे  थे  कि  सब  कुछ  ठीक  हुआ  है,  कोई
 ना इन्साफ़ी  नहीं  हुई  ई  ।  इस  सदन  में  भी  अगर
 अ्रपोजीशन  का  सदस्य  चुन  कर  जाता  है  तो

 कहते  हैं  कि  सब  कुछ  टीम  है,  लकिन  प्री  सभी

 ट्रेजरी  बेन्वेज  का  भ्रामक  चलकर  भा  ज  ये

 तब  शुब्हा  होने  लगता है।  इस  तरह  को

 ऐतराज  नहीं  करत  चाहिये.  बल्कि

 हमें  अपने  फील्ड  में  जा  कर  काम  $रने

 चाहिए  ,  लोगों  का  विश्वास  प्राप्त  करने  की
 कोशिश  करनी  चाहिए  1  लेपित  उस  के  बजाय

 हर  बनते  हम  यह  कहै  कि  इस  को  बदलो,  उस  को

 बदली  यह  खोज  हमलों  कहा  ले  जाने  वाली

 है  ।  इसलिए  में  बढ़ता  हैँ  कि  इने
 छोटी  छोटो  चीजों  में  न  जाकर  लें।

 कंस्ट्रक्टिव  बयो  है,  गावों  शौर  शहरों  में  हम
 को  जो  काम  करना  है.  उस  में  ज्यादा  दिलचस्पी

 लें  तो  उस  से  देश  की  भलाई  होगी  ।  इसलिए

 हर  एक  प्रोफेसर  की  निन्दा  करना,  उन  पर

 कीचड़  उछालना  ठीक  नहीं  है।
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 राज  जो  हमार  इलेक्शन  कमीशनर  हैं,
 वें  तजुरबेकार  आदमी  है।  इन  सें  पहले  जो
 इलेक्शन  कमिशनर  थे,  वे  भी  बहुत  ग्रे  आदमी
 थे,  अब  तब  सब  ने  अपने  कामों  को  ईमानदारी
 से  सरअंजाम  दिया  हैं  |  उस  के  प्रति  यह
 कहना  रूलिंग  पार्टी  के  तहत  बम  करते
 हैं  उन  की  बात  को  मानत  है
 यह  ठीक  नहीं  है।  अमर  हम  सब  के  लिए
 कहेगे  कि  रूलिंग  पार्टी  के  तेहत  काम  करता  है,
 तो  इस  का  मतलब  है  कि  देश  मे  कोई  असिस्ट
 आदमी  नहीं  हें  1  श्राप  बड़  बडे  अफसरो  की
 बात  छोडिए  मैं  एक  छोटे  तहसीलदार  की  बात

 कहता  ह-वह  3-4  सौ  रुपए  माहवार  का  नौकर

 होता  है,  उस  को  भी  राज  बडे  से  बडा  आदमी

 इन्फलुएन्स  नहीं  कर  सकता  ।  ऐसे  लोग  राज
 देश  में  मौजूद  हैं  7  बाज  वक्‍त  मिनिस्टर  ने
 भी  कोई  गलत  शार  दिया  तो  कई  लोग  उल्टा
 लिख  कर  भेज  देते  हैं  कि  इस  पर  अमल  नहीं
 हो  सकता  है।

 इस  लिए  हर  प्रादमी  पर  शक  करना

 मुनासिब  नहीं  है।  ये  लोग  भी  उसी  सोसायटी
 से  शाये  है  जिससे  हम  जाये  है  ।  हम  सदन
 में  चुने  कर  जाते  हैं  तो  एम-पी०  कहलाते  है,
 बे  नौकरी  मे  जाते  हैं  तों  अफसर  बनते  हैं।
 ब  एक  विरोधी  दल  का  चुन  कर  जाये  तक  यह _
 कहे  की  वह  बहुत  बरच्छा  है  भर  रूलिंग  पार्टी
 का  चुन  कर  आये  तो  बहे  कि  वह  खराब  है
 शौर  उस  के  साथ  अफ़िसरों  को  भी  खराब

 कहना---इस  तरह  की  यार्डस्किट  ठीक  नही  है  t
 डेमोक्रेसी  में  जो  भी  जीत  कर  जाता  है  उस  को

 हुम  उतनी  ही  इज्जत  देते  है  जितनी  लिंग
 पार्टी  के  मेम्बर  को  ।  हम  ने  कभी  नहीं  कहा  कि

 हू  गलत  तरीके  से  चुन  कर  प्राया  है,  हम  यही

 कहते  हैं  कि  वह  झपने  हक  से  चुन  कर  भागा  है,
 प्रगति  पार्टी  के  प्रोग्राम  से  चुनकर  कराया  है,  उस
 में  अपने  झ्रच्छे  होने  का  सबूत  दिया  है  ,  इस  लिए
 लोगो  ने  उस  को  चुन  कर  भेजा  है  |  हम  कभी

 शुब्हे  के नजर  में  भाष  को  नहीं  देखते  हैं।  इस

 लिए  हर  आदमी  पर  शुब्हा  करना  कीचड

 उछालना  हीक  नहीं  है  ?



 337  Constitution  (Amdt.)  Bills  MARCH  7,  975  Gonstitutiaz  (Amdt.)  Bills  332

 ओ  हुकस  चन्द  कछवाय  :  |  (मुरैना)  :
 बाप  के  कामों  से  शुब्हा  होता  है  ?

 श्री  एम०  रामगोपाल  रेड्डी  :  :  आप  की
 नजर  खराब  हो  गई  है  ।  दो-चार  सीटों  में  जीत
 कर  ग्राये  हैं,  मैजोरिटी  कभी  नहीं  मिली,  इस
 लिए  दिमाग  खराब  हो  गया  है।  हम  लोग
 एक-एक  लाख  की  मैजोरिटी  से  चुन  कर  पाए
 हैं  ,

 शी  हुकम  खुद  कछवाय  :  जार  सौ  बीसी
 से  चुन  कर  आए  है।

 द... |  एस०  रामगोपाल  रेहो:  यह
 तुम्हारी  समझ  में  जाने  के  बात  नहीं  है।  हर
 चीज  पर  शुब्हा  करना  गलत  है,  इस  लिए
 मेहरबानी  कर  के  अपने  तरीके  को  बदलिए  |

 श्यो  हुकम  वाद  कछवाय  .बेइमानी से  जीत
 कर  आये  हैं,  48  परसेन्ट  लोग  64  परसेन्ट  पर

 हुकुमत  कर  रहे  हैं।

 श्री  एस०  रामगोपाल  रेडी :  भ्रमर

 इस  लिहाज  से  देखा  जाए  तो  श्राप  के  जितने
 मेम्बर  चुन  कर  आए  हैं,  उन  को  परसेन्ट
 वोट  भी  नहीं  मिले।

 ओ  बिसेन  भट्टाचार्य  :  टोटल  तल कुले शन
 करो,  क्या  श्राप  इतना  हिसाव  भी  नहीं  जानते  1

 श्री  एस०  रामगोपाल  रेड्डी  :  मै ंइस  लिए
 यही  दर्ज  करना  चाहता  हूं  कि  जो  सिस्टम  इस
 वक्‍त  बना  हुआ  है.  वह  अच्छा  है।  हम  को
 48  परसेन्ट  वोट  शाये  हैं  तो  इस  का  मतलब

 यह  नहीं  है  कि  श्राप  को  52  परसेन्ट  बोट  मिले

 हैं।  ग्रुप  में  भी  ऐसे  बहुत  से  लोग  है  जो  कांग्रेस
 की  श्राइडियोलोजी  से  इतिहास  रखते  हैं।
 झगर  उन  के  वोटों  का  भी  हिसाब  लगाया  जाए,
 जो  कांग्रेस  की  आइडियोलोजी  से  मुहब्बत
 रखते  हैं  तो  हमारी  तादाद  65  70  परसेन्ट
 तमा  पहुच  जाती  है।  इस  लिए  मेरा  सुझाव  है
 कि  मेहरबानी  कर  के  टीक  से  काम  कीजिए  |

 पा  hrs,
 अं  रामरतन  जर्म  (बांदा)  :  सभापति

 महोदय,  मैं  धाप  का  बहुत  भरा भारी  हूं,  भाप  ने

 मुझे  इस  विष्य  पर  बोलने  के  लिए  थोडा  सा
 समय  दिया,  एक  बहुत  ही  मूलभूत  प्रश्न
 श्री  उत्मानम्बी  महोदय  से  इस  बिल  के  द्वारा
 इस  सदन  में  चर्चा  के  लिए  प्रस्तुत  फिया  है?
 मुझे  अभी  माननीय  मधु  लिये  जी  को  सुनने
 का  मौका  मिला  और  अपने  माननीय  रेडडी

 साहब  को  भी  मैंने  चुना ।  वास्तव  में  रेड्डी
 साहब  के  देखने  का  दृष्टिकोण  अलग  है  भौर
 हो  सकता  है  कि  हम  लोगों  से  समझने  का
 दृष्टिकोण  भी  अलग  हो  ।  यह  भी  सम्भव  है  कि

 हम  लोग  अपनी  बुद्धी  के  हिसाब  से  उतना  समझ
 न  पाते  हों  जितना  रेडडी  साहब  समझाना  चाहने
 है  |  लेकिन  राज  देश  में  जितने  चुनाव  हुए  हैं---
 उन  सब  को  देखने  के  बाद,  खास  तौर  से  जैसा
 मेरे  दोस्त  माननीय  लिमये  जी  ने  बताया  कि
 राज्यों  में  जो  काम  करते  है  इलेक्शन  में  वहू
 कोई  स्वतन्त्र  मशीनरी  नही  है,  बल्कि  जो
 राज्यों  में  बैठे  हुए  लोग  शासन  चलाते  हैं  उन  के
 अधीन  वहू  मशीनरी  रहती  है।  श्राप  को
 सोचना  चाहिए  कि  कम  से  कम  आप  ऐसा  रूप
 दिखावे  7  ह  कोई  जरूरी  नही  है  कि  आप  न्याय
 करते  हैं,  बल्कि  यह  दिखाये  कि  न्याय  किया  जा
 रहा  है।  भाप  कम  से  कम  यह  दिखाइये  कि

 चुनाव  इन  देश  मे  जितने  होते  हैं  व  निष्पक्ष

 होते  हैं,  इम्पाशियल  होते  हैं  किसी  तरह  का
 कोई  भेदभाव  नहीं  होता  ।  मझे  को  मालूम  है,
 दो,  तीन  चुनाव  सै  न  देखे  है  उन  में  चुनाव  के
 पहले  जो  रिटरनिंग  भ्रधिकारी  होने  हूँ,  डी०  एम  ०,
 सिटी  कलेक्टर  आदि,  उन  में  फेर  बदल  होने
 लगता  है।  974  के  चुनाव  में  सारे  उत्तर
 प्रदेश  में  इसी  *  रह  से  किया  UW  ।  कौन  प्रति-
 कारी  कितना  इलेक्शन  में  फायदा  पहुचा  सकता

 है|  किस  जिले  मे  किसका  ्य  दा  दबाव  है,  इस

 तरह  सेल  बहा  पर  रखे  गये  कौर  पेर  बदल
 किया  गया  ध्रौर  उसी  के  हिसाब  से  उन  की
 पदोन्नति  भी  की  गई  ।  जिले  में  एस०  पी०  से  से
 कर  दरोगा  तक  रूलिंग  पार्टी  का  काम  करता

 @!
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 इस  बिल  के  दारा  यह  दिखाने  का  प्रयत्न  क्रिया
 जया  है  कि  वास्तव  से  चुनाव  निष्पक्ष  नहीं  हो
 रहा  है  कगर  निष्पक्ष  नहीं  हो  रहा  है  तो  उस  को
 निष्पक्ष  बनाने  की  किस  की  जिम्मेदारी  है।
 झगर  उस  के  लिये  संविधान  में  संशोधन  की

 प्रा वश्य कता  है  तो  वह  होना  चाहिये।  अगर

 एक  इलेक्शन  कमिश्नर  उस  को  नहीं  देख

 पा  रहा  है  तो  कई  इलेक्शन  कमिश्नर  बैठाये

 जायें।  जो  हम  को  संविधान  मिला  है  हम  को
 गौरव  होता  है  कि  हमारे  संविधान  निर्माताओ्रो
 में  इस  वात  को  सोचा  हैं  कि  आदमी  को
 निष्पक्ष  न्याय  मिले  और  निष्पक्ष  चुनाव  कराने
 बाला  एक  प्रति  इलेक्शन  मंशा  हो  1
 बाप  ने  सुप्रीम  कोर्ट  क ेचीफ  जस्टिस  के  साथ
 जो  किया  वह  यहां  न  दोहराया  जाये ।  आप
 के कारनामों  के  करण  To  आई०  आर०
 बदनाम  है।  वह  इंदिरा  रेडियो  बहलाता
 है।  सुप्रीम  कोट  के  जजेज  बदनाम  हैं  कि
 जैसा  चाहेंगे  सला  करे  लेगे।  इसलिये  एक
 कामप्रीडेसिव  बिल  ला  कर  ऐसा  वातावरण  देश
 में  तैयार  कराइये  जिस  से  बाप  की  तरफ  कोई
 उगली  ८  उठाये  और  जागे  दाने  वाली  पीढी
 यह  न  कहे कि  क  व  ।  कुर्सी  में  रहने  के  लिये  सत्ता
 का  दुरुपयोग  कर  के  झपने  हिसाव  से  इलेक्शन
 कमीशन  और  सुप्रीम  कोर्ट  तथा  हाई  कोर्ट  के
 जजेज  को  रखा  झोर  शाल  इंडिया  रेडियो  से
 प्रिया  ही  प्रचार  कराते  रहे  तथा  नापने  पैसे  से
 अखबारों  को  खरीद  कर  प्रचार  कराते  रहे  भौर
 सत्ता  में  बने  पन्ने  के  लिये  जिसने  नाजायज
 काम  हो  सकते  हो  कर  रहे।  इसलिये  श्राप
 इस  बिल  को  ग्रच्छी  तरह  मे  देखे,  समझें  और
 इम  को  स्वीकार  कर  1

 सभापति  महोदय  :  राज  की  कार्य  सूची
 के  3  और  4  मद  के  मन  सार  श्री  मधु  लिमये  को
 अपने  दो  बिल  यहाँ  पुर  स्थापित  करने  थे।

 किन्तु  बह  रहां  नहीं  थे।  इसलिये  उन्हें  पुरः
 स्थापित  करने  की  मैं  विशेष  >%अनुमति  देता

 ह
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 ai  मधु  लिपे  :  (बांका)  :  सभापति

 महोदय,  मैं  प्रस्ताव  बरत।  हुं  कि  भारत  के
 संविधान  का  और  संशोधन  करने  बाले

 विधेयक  को  पुर  स्थापित  करने  की  प्रनुमत्ि
 दी  जाय।

 सभ।  पति  महिला  :  प्रश्न  यह  है  कि  श्री

 मधु  लिम ग्रे  को  भारत  के  संविधान  का  और
 संशोधन  करने  वाले  विधायक  को  पुरःस्थापित
 करने  की  अनुमति  दी  जाये  ?

 The  motion  was  adopted

 श्र  मधु  लिमये  :  सभापति  महोदय,  मैं
 विधेयक  को  पुर  स्थापित  करता  हूं  ।

 CONSTITUTION  (AMENDMENT)
 BILL*

 (AMENDMENT  OF  ARTICLE  359)

 अं  मघ  लिमये  बाका:  सभापति  महोदय
 मैं  प्रस्ताव  करता  हूँ  कि  भारत  के  संविधान  का,

 शौर  संशोधन  करने  दे  ले  विधायक  को  पुर:
 स्थापित  करने  की  प्रकृति  दी  जाये  |

 सभापति  महोदय  प्रश्न  यह  है  कि  श्री  मध्‌
 लिमये  को  भारत  के  संविधान  का  दौर

 संशोधन  करने  व,  ले  विजयकर  को  तुर  eT  पित

 बदन  की  हनुमत  दो  जनाये  ।

 The  motion  was  adpted,

 श्री  सवा  लिये  में  विधेयक  को  पुर.
 स्थापित  करता  हूं  |
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